
353 Matters under Rule 377 .KARTIKA 1 4, 1 904 (SAKA ) Start. Under 
Rules 377 & Qn •. of Priv. 

354 

� q-ror ( �) � �1 

� � tflf � �� tlTI:llmf � 
� m- cfil � � �  f� 
·� � I � � '+ff � � I 

,� � � cf'cfl ���efli� t 
'R't.; �fff � � �ir m ftrn� 
cfti � it w � � �"tt cfil+f m 
� fcfilfT .f"lfT I � <Fl+f <fi' � 
� it � t � cfirnIT � 
fef�� fctmit q'"t ffi" �I � � � 

?.("AT� � � I Wcf<;fth<fi!ll-i 
<fir ri m �r �r ,.cfir �, ll'c� 
-irr ITTllf � � mcfi;; � crri Sllt4 f'icfi� I 
� � �r � cfiT m�m- � 
� f�r � m ;;w gffl, � cf;"(+f 
� q-'°h§ cf;"T' �dT � � cf;"rlf ITTlfT 
� f�r ! 1 iru �("{ B" f.,-cr� 
t fcfi '+i«��, -,m�, �if �er � 
� <!i�efl;� cfiT �ht q-� �� 
G"r � �r er� er� @ � cfiTlf cfi1' � 
� �R ru  cwt" � �� �  <Ff 

� cfi� I 

{ i )  ED FOR PROP ·R SURVEY TO 

IDENTIFY THE SMALL FARMERS WITH A 
VIEW TO A SIST THEM FINANCIALLY. 

SH R l  A RJ UN ETH I tBbadrak): To 
.as i t mall farmers-those with less than 
two he tares of land-the Gov�rnment set 
tip the Smal l Farmers Development 
Agency over a de ade ago. But as a 
tudy pon ored by tbe U .  . Centre for 

Regional Development shows, it has bad 
bardly any impaat. For a start, the 
FDA moves at a snail's pace. 1t rea· 

che no more than a mill ion families each 
year. At thi rate, it will take 50 years 
to e tabli h cont c t  with the 50 mil l ion 
landle s Jabourers. By that t ime, the 
number of smal l  farmer would have shot 
up further increasing the SFDA 's respon-
ibi l ity. 

The major flaw SFDA suifers from is 
th t it invariably fail s  to conduct a survey 
:to identify the people it intends to benefit. 

A such, re latively weJ l-ofi farmers, wbo 
'are more organized, often manage to cor­
ner most of the sub idies i t offers. Even 
as it take step to ensure that these go to 
small farmers, it must do much more to 
help them receive loans from commer:ial 
bank . Thi can be achieved by goading 
the Patwaris to produce the relevant 
documents peedily. Moreover, the SFDA 

i ll enable · smal l farmers to upplement 
their income if it m'arkets the products of 
their milch animal , many of w'ilich arc 
obtained by loans it bas extended. It can 
at least ee to it that unhealthy animals 
are not palm� off on them, a frequent 
occurrence ince few Srate have opera­
tional veterinary departments. Hence, I 
urge upon the Government at the Centre 
to ee that the e lacunae are dealt wit� 
to help the poor for the succes ful imple­
mentation of programmes at (ae grass 
root level . 

12.32 hrs. 

TATEM ENT UNDER RULE 377 AND 
QUE TIO OF PR I VILEGE 

DR.  GOLAM YAZDANI (Raiganj): I 
miracu1ou ]y escaped from 'an attempt on 
my l i fe at about 9 . 1 5  'D.m. on the 8th 
October 1 982.  On that n ight, I was com­
ing from the northern ide of Cbanchal 
P . .  of Maida d istrict in We t Bengal by 
a motor cycle, after some party work. 
Another per on was driving it .  As we 
reached Chanch'al proper and were enter­
ing the bazar, I aw an assembly of many 
people at the 'Sukanto Mor', a notorious 
pot with many shops belonging to · the 

ruli ng party men. The motor cycl e  was 
stopped by a man . 1 got down, and s'aw 
a crowd with Jathi . etc. advancing towards 
me. Some people  warned me that there 
was a great danger in my taying there� 
and that I mu t not go forv/ard. While I 
was running across t he field I could hear 
ome people booting "Tbere goes the 

doctor; catch bold of him''. I ran  and 
approached a house on the southern sido · 
of the field, where two person were 
standing in front of the door. J begged 
them for giving me shelter, and they took 
me in ide through the front door and 
clo ed it .  After a few minutes, one man 
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entered again, and tolp me that the police 
was informed and al o told me that he 
was a ruling party man, and he searched 
my pocket and bag ; and finding that I 

. was not having ·any arms what oever, he 
went out and clo ed the door again .  Then, 
again after some t ime, one of the two men 
who gave me shelter entered the room, and 
l'aid that hi house was g'.oeraoed by my 
followers, and be was facing gre'at danger; 
and be, therefore, asked me to go away. 
He physically dragged me towards another 
door which wa on the road ide, and 
where the miscreants were on the look 

· out for me. He pu hcxi me out of the 
door a.nd clo ed it . Immediately, the door 
throug"a which I was, thrown out opened 
.and a ruling party man with a lathi came 

ear me and hi t· me twice. I t ried to 
defend myself but fai led and I ustained 
.tevere injuries in both of my band and 
head. In the meantime one well-wisher 
of mine came near the door and asked 
..me to go inside, went inside the ame 
room. .On enferrng the room I found a 
police standing at the entrance of the 
other door of the room. Police a ked me 
to accompany him. When I was brought 
out in the field and asked by police to 
ride on the jeep I found other pol icemen 
there. Only at that time 1 saw my clothes 
were a1l wet with blood. I then got on 
the jeep. I was taken to the Chanchal 
Hospital where stitches were given to my 
head injury and other injuries were attend­
ed to. On 1 0th October 1 982 I was re­
moved to D istrict Hospital of Maldah 
where stitches from my head were re­
moved on 1 5th October 1 982 and I was 
discharged on 1 6th October 1982 with 
advice to take rest for three weaks. I went 
home but all along I h'ad a feel ing of 
insecurity and apprehending that I would 
be risking my life if 1 stay there, I decid .. 
ed to come back to Delhi and therefore I 
came to Del'iti with my family on 20th 
October 1 982 and as per the advice of the 
C.G.H.S. Doctor of South Avenue, I was 
admitted to the Nursing Home of Dr. Ram 
Manoh'ar Lohia Hospital where investiga­
tions are still being carried out and from 
where I have come with the permission of 
the doctor to make a statement today. This 
incident occurred by the ruling party men 
and with the knowJedge of t"ae police. So, 

Qit. of Priv. 
I request you and through you the hon .. 
Home Mini ter to make a thorough in,. 
ve tigation into tbi particular c se by the 
CBI .  I al o reque t you that the m tter­
may kindly be referred to the Privileges, 
Committee, as I feel that 1 am unable to· 
discharge my dutie as M.P. from that area 
unle the ituation improve . I, therefore,, 
eek your protection a my life · in 

threat. 

( Interruptions) 

DR.  SUBRAMANIAM SWAMY 
(Bombay orth East): Thi · i s  a very s.eri­
ous matter and it hould be enquired into_ 
What he b.as a id is very tragic. 

( Interruptions) 

SHRI ANA DA GOPAL MU.KHO.. 
PADHYAY (A an ol): It had occurred in 
front of the police.  It iS a great shame 
on the part of the We t Bengal Govern­
ment. 

( I nterriiptions) 

M R. SPEAKER: Mr. Halder, Ye terday; 
you were supporting omething regarding. 
Shri J agpal Singh. 

SHRI SA TY ASAD HAN CHAKRA-
BORTY (Calcutta outh): We condemned 
the attack. 

( Interruptions) 

M R. SPEAKER: I leave it to the House­
to decide. Is i t  the pleasure of the House 
that this matter be referred to the Pri­
vilege Committee? 

SEVERAL HO . MEMBERS: Yes. 

SHRI SATYASADHAN CHAK.RA-
BORTY: We have no objection . But you. 
hear me for one minute. 

( Interruptions) .. 

R. SPEAKER: What is the sense of 
the House I wi l l go by i t, by wh'atevet" 
consensus i there. 

(Interruptions) 

SH R I  S TY ASADHA CH AKRA· 
BORTY: I am not oppo ing jt . 

MR .  SPEAKER: No. decision 
think with the con en u of the 

no. 
House .. 
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I wil l refer both these cases . . . . . .  Shri 
Yazd ni' a well  'as Shri Jagpal Singh's 
to the Privileg s Committ�e. 

( Inte,·rwptions) 

E RAL HON. MEMBE RS: Yes. 

SHRI SATYASADHAN CHAXRA· 
BORT : We condemn the attack. But 
the bief M ini ter of We t Bengal en­
quired about it .  This is very important. 

ou kindly al low me to make my sulr 
mi ·on. 

( Interruptions) 
CHANDRA SHEKHA R  SHR I  

SI G H: You cannot di cuss it here. 

( Interruptions) 
R. PE KER: It has been done. The 

deci ion 'n'a been given. 

HR I  SATY ADHA CHAKRA-
BORTY: Already the Chief M inister of 
We t Bengal enquired about it and he 
knows it. Thi · tbe re ult of bis family 
quarrel.  The Chief M inister enquired 
about it . We condemn the attack. Thi 
was the re ult of the family quarrel. You 
should tell it to the House that the Chief 
Mini ter had enquired into it. 

2.39 h 

[ R. D PUTY- PE KER in the Chair] 

MR.  DEPUTY SPEAKER: 377 state-
ment he ha read. .. 

DR.  GOLAM YAZDANI : No 
family quarrel. ( In terruptions ) 

' 
M R. DEPUTY SPEAKER:  Don't re· 

cord anything. 

( lnten-uptions)  

MR. DEPUTY PEAKER: There is no 
ontro er y .  The matter ha  -been settled. 

( I nierruptions) 
M R. DEPUTY-SPEAKER: Yes, M r. 

B. D. ingh . 
(Intenuptions) 

SHRI  SATYA ADHAN C HAKRA-
BORTY� Let i t  go on record that we also 
condemlll the attack. He is a Member of 
the House. Let i t  go on record. 

M R. DEPUTY-SPEAKER: It is for the 
Committee to decide. 

The matter ha been referred to the · 
Committee. 

SHRI ATYA OHAN CHAKRA-
BORTY: We al o denounce and we con­
demn the ·attac · .  BuL let it also be  re­
corded that the Chief Minister .has enquir- . 
ed into it . 

M R. DEPUTY-SPEAKER:  It goes on 
re ord unless we say that it does not. It 
i a l l  right. 

You sit down. Yes, M r. B. D. Singh, 
please. 

.. :. ·  I ' "'  

(Interruptions) 
M R. DEPU1Y-SPEAKER:  No discus­

sion or no speech s on 3 77. 

SH RI SATYASADHAN CHAKRA-
BORTY: I the ca e of Jagpal Singh also 
going to be beard? 

M R. DEPUTY- PEAKER: You have 
not heard. When people become emo­
t ional they Jo their reasoning. 

SHRI SATY ASADHA C HAKRA-
BORTY: Some people lose thei r reason­
ing without becoming emotional .  

M R. DEPUTY-SPEAKER: I never s'aid 
that  Shri Satya adh n is losing it . 

PROF. MAOHU DANDAVATE ( Raj­
pur ) : Even in a family quarrel , if the 
per on, happens to be a Member of Par­
l iame.nt, it comes to the Hou e !  

D R. SUBRAMANIAM SWAMY: If  
Prof. Dandavate b a ts  Mrs. Pramila Dan­
davale, it will be a breach of p rivi lege 
and i t  �il l be refered to the privileges, 
Committee! 

M R. DEPUTY- PEAKER · Definitely, 
it i left to the. Hou e! · 

. . . ·-··-· ··--- --____ _.:,__"--�--------
••Not recorded. 
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SHR1  RATA "outh : He j an e pou r of non-via. lence; o be will not be t pi wife 
MR .  DEPUTY-SPE KER: s M r. 

B .  D. SJ GH Please. 
1 2.42 hr . 
MATTERS UNDER RULE 371-Contd. 

(vi i i)  N ED FOR PROVIDING A HEAL-

THY SUGAR POLICY TO PROMOTE S UGAR 

I DUSTRY. 
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( ix) NEED FOR PROVIDING FAC1L 1TI.r..S 

TO SMALL COTTAGE JNDUSTJU S SITUATED 

AT BANSBAGH DURGA PU R, RAJASTHAN. 
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